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IN THE CEMIERAL ADMINISTRATLVE TEIBUMAL, JALRJR BEMCOH, JATRIR
CF LOL/2002 in OA& 155/98 DATE QF OFDER: 22,42

LN, thushalani sen of Shed Mathunonal aged zbount 67 years, resident
of H=CHA~A, Housing Bozaed, Shabtel Wagar, Jaigur and B, DSK-I,

‘H’as’» zrn Railway, Dahod,

VERSUS
Mr. LI Agarwal, General Manager (1), Western Railway, Chnrchgate,
Mumb ai

% .. Respondents .
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Mr, N.o Thawani, Cocunsel for ths zoplicainh,

Mr. B.L, Yadav, Counzsl for the resgondsnts.
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Mr, HoO, Guota, Member (Administrative)
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Honth 1¢

ll'

]

Hontlle Mr. M,L, Chavhzn, Menmber (Judicial)

ORDER (ORAL)

This Conmtemot Petition hias been £iled for the alleged wilful
disobzdience of the gder of this Tribunal dsted 22,8,2002 passzd

-—-—-0“0

in CA No, 1959/98,

med comzel for the parties,
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S Luring the course of arguments, the lzarnzd counsel for the

respondsnts sk
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it s Thaet erxtinecnsly, the Gengral Mangzg2r has

recommended 1o the Hmnthle Przsident of India 5% cut in pension
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and taling ether into account, the zaid order cane To
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passsd, He further swmmits that sinse the procezdings h heen
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and 'it,h & Hon'tle President of India has not mad2 zav
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fomal penaliy, gratuity

withebzeld on acooarre of -
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gratuity has keen ordevedto be
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i e gy it e Comt aiac a1

id to the spplicant which was

ponceedings pending.

the soplicants submits that althoudgh

aid bat int oo the gratuity
nce =% per ths malsz, he is entitlad

for intsrest on gratuiiy az no formal genaliy iz imooszd an the
applicant.,

5. The learnad counsel for 4h2 raspondents andertales  to way
interest on the dzlaved pavment of gratuity, if pemissible unden
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of 2003 and
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Tod of two mcm‘ths

y Lhis Gontzmpt Pe oW not
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. GUPTA)
MEMBER (A)




